
To, 

The Secretary, 

MP POWER MANAGEMENT COMPANY LIMITED 

Tel.: 0761-2661111, 2660500, Fax : 0761-2661696, Website: www.mppmcl.com E-mail : md@mppmcl.com 

No. CGM (Regulatory)u8 

C.I.N.: U40109MP2006SGCO18637 (MP GOVT. UNDERTAKING) 
Regd. Office : Shakti Bhawan, Rampur, Jabalpur (M.P.)-482008 

Nauroji Nagar 

Central Electricity Regulatory Commission, 
7th Floor, Tower B, World Trade Center, 

NEW DELHI - 110029. 

Encl: As above 

Sub: Staff Paper on modifications in the GNA Regulations. 

Jabalpur, Dated: 

In reference to above, MP Power Management Company Limited (MPPMCL) has 
made its suggestions/objections/comments, which are enclosed herewith for kind 
submission/consideration of before Hon'ble Commission. 

2024 

Addl. CGM (Regulatory) 
MPPMCL, Jabalpur. 

Chief General Manager (Regulatory), MPPMCL, Block No. 11, Shakti Bhawan, Rampur, Jabalpur (MP) 482008. 
Tel. 0761-2702402, 0761-2667511, Fax: 0761-2667511, email:firoj.meshram@mppmcl.com 



Staff 

Paper 
on 

Stakeholder's 

suggestions 
for 

necessary 

m
odifications 

in 

the 

G
N

A
 

R
egulations 

Com
m

ents 
by 
M

M
PM

CL 

Com
m

ents 

Sought 
by 

CERC 

Issu
e 

S 

The 

C
larifications: 

with substitution 
of GNA 

from
 

Regulation 

17.1()) 
to

 

w
ould 

allow
 

entities 

i. W
hether 

such 

substitution 
of 

G
N

A
 

quantum
 

under 

A
llow

 

Regulation 
17.1()) 
to 

Issue 
No. 
1: Substitution 
of 

GNA/under 

Regulation 

17.1(iii) 

should 
be allowed? 

Regulation 

17.1(iii) 
to 
the 

GNA 

ii. 
If 

such 

substitution 
is allowed, 

should 
it be 

under 

quantum
 

Regulation 
17.1(i) 
to 

No 

coupled 

with 
the 

following 

conditions: 

using 
the 

intra-State 

netw
ork 

to
 

directly 

connecting 

with 

ISTS. 

Any 

charges 

related 
to 
the 

non-use 
of the intra-State 

netw
ork 

should 
be 

governed 
by 

the respective 
SERC 
regulations 

b) 
the 
entity 

shall 
be 

liable 

for 

paym
ent 

of the charges 
of the 

intra-State 

network 
or relinquishm

ent 

should 

apply 
in cases 

where 

the 

G
N

A
 

quantum
 

Clarify 

Relinquishm
ent 

Charges: 
The 

Commission 
is 

requested 
to 

clarify 

that 
no 

relinquishm
ent 

charges c) 
the 

entity 

shall 
be 

Ensure 

Proper 

Coordination: 

Conditions 

like obtaining 
an 

N
O

C
 

from
 

the 

STU
 

and 

ensuring 

radial 

connectivity 

with 

ISTS 

are 

prudent 

m
easures 

that should 
be 

incorporated 
to 

avoid 

conflicts 

and 

ensure 

the 

sm
o

o
th

 

transition 

ofG
N

A
. 

In 

conclusion, 

the 

substitution 
of GNA 

from
 

Regulation 

17.1(1) 
to 

Regulation 

17.1(iii) 

should 
be 

allow
ed 

with 

appropriate 

regulatory 

guidance 
on relinquishm

ent 

charges 

and 

clear 

conditions 
on 

Addl. 
CGM(Regulatory) 

M.P.Power 

Management 
Co. 
Lid. 
JBP. 

to 
optim

ize 

their 

access 
to 

ISTS 

without 

reducing 
the 

G
N

A
 

quantum
. 

Substitution 

Regulation 

17.1(iii) 

should 
be 

perm
itted, 

provided 

the 

quantum
 

of G
N

A
 

rem
ains 

unchanged. 

This Regulations 

GNA 

and 
not 

tied 

directly 
to the 

G
N

A
 

quantum
. 

a) 

the 

entity 

shall 

subm
it 

the 

NOC 

from
 

the 

STU
. 

charges, 
as applicable. 

radially 

connected 
with 
the 

rem
ains 

unchanged 

but 

the 

entity 

sw
itches 

from
 ISTS 

as 

17.1(iii) 

entity 

coordination 
and 

eligibility, 
to

 
ensure 

transparency 

and 

prevent 

m
isuse 

of 

the 

substitution 

provisions. 



Considering 
the 

above, 

Com
m

ents 
and 

suggestions 

Platform
 

for 

providing 

NOC 
by 
the 

STU
 

in 
a tim

e are 

sought 

from
 

stakeholders, 

whether 

such 
a | bound 

and 
a transparent 

manner 

may 
be 

provided 

centralized 

online 

platform
 

is required 
to 
be 

for 

availing 
the 

GNA im
plem

ented 
for 

processing 
the 

application 
for 

grant 

Issue 

No. 
6: Platform

 

for 

2 

tim
e-bound 

and 
a transparent 

providing 

NOC 
by 
the 

ST
U

 
in 
a 

m
anner 

Addl. 
� G

 
M

 

(Regulatory) 

M.P.Power 

Management 
Co. 
Lid. 
JBP. 

of 

NOC 
by 

the 

STU
 

in 

term
s 

of availability 
of transm

ission 

capacity 
in 
the 

intra-State 

netw
ork? 



{ "type": "Form", "isBackSide": false }

